S X' THE UNION TERRITORIES TAXATION LAWs
B . (AMENDMENT) ACT, 1971

No. 73 OF 1971

[24th December, 1971.]

An Act fu;the; to amend certain taxation laws in the Union
territories.

Be it enacted by Parliament in- the .Twenty-seéond Year of the
Republic of India as follows:— ' :

é
CoL ' Short 1 (1) This Act may be called the Umon Terr1t0r1es Taxatmn Laws '
Lo i

title, (Amendment) Act, 1971,

extent .

and - . . .
commence- (2) It extends to all the Union territories.
ment,

(3) It shall come into force on such date' as the Central Government
may, by notification in the Official Gazette, appoint. '

Amend- ' 2. The taxation laws as in force in each of the Union territories, men- - |
ment of  tjoned in the Schedule, shall have effect subject to the amendments |
certain . -

{axation  specified therein:

faws, :

Provided that any such amendment of a taxation law relating to the
imposition. of tax on the sale or purchase of goods declared to be of
- special importance under section 14 of the Central Sales Tax Act, 1956, 74 of 1956,
shall be subject to the condition that in no case the amount of tax to-
" gether with surcharge payable in respect thereof under the said taxation
law shall exceed the tax calculated at the maximum rate prescribed
under clause (%) _of section 15 of the said Act. ‘
4 ep e
% ofrgealﬁg i; éts application to the Union territories
i ndaman and Nicobar Islands, Lacadive
‘Minicoy and Amindivi -Islands, Dadra and Nagar, H::well’ :

}.Goa, ‘Daman and Dlu Po
y Pondicherry and Chand
W_Act 14 of 1973 (Woeofo 1 4o 1973) | lgarh by
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3. Save as otherwise provided, the additional duty or tax or surcharge Lexlry and
leviable or chargeable under the relevant taxation law, amended as :i(:)lne(:f
aforesald shall be levied and collected in the same manner as the dUtY-,additio’n_
or tax is levied ‘and collécted under the said taxation law and the’ provi- al duty,
sions of that taxation law and the rules thereunder, as far as may be tax or

applicable in th1s behalf, shall apply ‘accordingly. - f_‘}rc}!arge'
"THE SCHEDULE

(See section 2)
I. DELHI -
1. Tue Inpian Stamp Act, 1899 (2 or 1899)
After section 3A, insé’rt:—’—- o T
‘3B. (1) Every instrument 'chargeable with duty under section Instru-

3 read with Schedule IA, not being an instrument mentioned in ments
Article No. 13, 14; 27, 37, 47, 49, 52, 53 or 62 (a); shall, in addition to charge-

“.such duty, be chargeable for purposes of the Union with a duty of 3;;21; :
ten paise. : . addi-
A tional S

(2) The add1t10na1 duty with which any ‘instrument is charge- dl_ltY. S
able under sub section (1) shall be paid and such payment shall be Q_"““
indicated on ‘such instrument by means of adhesive stamps bearmg o
the inscription “refugee relief” whether W1th or Wlthout any other
des1gn p1cture or 1nscr1pt10n

,: 2. Tar U.P. ENTERTAINMENT AND BETTING Tax Acr, 1937
' (U.P. Act 8 or 1937)

(a) After section 3, insert:— , ‘.

“3A. Notwithstanding anything contained in section' 3, the g,._
amount of entertainment tax payable under this Act shall be charge on
increased: by a:surcharge for purposes of the Union calculated at payment
the rate of ‘ten paise for every:ticket of admlssmn to. an entertam-' for

ment (1nc1ud1ng a comphmentary t1cket) : : T :g’:ii;

entertain-

Provided that where the pr0pr1etor is allowed to pay the ¢

entertainment tax in accordance with the provisions of sub-section
(2) of section 4, the surcharge shall be levied and paid at the rate'
of five per eent of the amount of entertainment  tax computed
under sub-section (2) of the said section 4.”. ‘

(b) After section 11, i’r_&sert:——

“11A, Notwithstanding anything contained in section 11, the syur.
amount of the totalisator tax computed at the rate specified in the chargeon
said section 11 shall be increased by a surcharge for purposes of the totali-

~ Union calculated at the rate of ten per centum of that amcunt”. - .Sator.

(c).-After seetion 14, insert: —

“144. Notw1thstand1ng anything contalned 1n section 14, the Sur;
' amount of bettlng tax computed at the rate . spemﬁed in the said ggagge
section 14 shall be increased by a surcharge for ' purposes of the betting
Union calculated at the rate of ten per centum of that amount.”. :
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b (d) After section 17, insert:f .

Proceeds
of sur-

gﬁarge to /surcharge(on enterta1nrn __and betting, taxes 1ev1ed under section a
appro~ i 38, section 11A or section 14A shall form part of the. Consohdated
priated -~ Fund of India and be approprlated for purposes of the Union.”.
for pur-
poses
of the _ IR .
Union. ° 5, THE BENGAL FINANCE (Sares Tax) Acr.1941. (BeENGAL AcT 6 or 1941)
After section 5A, insert:—. _ o .

Levy of - “SAA. The amount of tax payable by a dealer under this Act
sur- shall be increased by a surcharge for purposes of the Union ' ecal-
charge culated at the rate of two.paise per rupee of that amount/”.
on sales
of goods. , EERE I PR AR A TR te ' co

- ‘ 4 THE DELHI- MoTOR VE‘HICLES TAXATION Ac'r 1962 (57 OF 1962)

. After section 3, insertill © ‘ IR
;"‘f:_y of _ “3A. (I) There shall also be levied and collected on all #otor
charge . vehicles mentioned at serial No, T, serial No. VII and serial No, VIII
on " of Part A f Sc ’edule I wh1ch are used or kept for use in Delhl \
certain a surcharge for purposes._ of the Umon calculated at the rate of ten
motor calculated at the rate’o two palse per rupee ‘of that amount.”.
vehicles, P i

(2) Notwithstanding anythmg contained: in - section 20, the :
whole proceeds of the surcharge levied under sub-section (1) shall
form part of the Consolidated' Fund of Indla and be apprOpr1ated
for purposes of the Union.”

II. MANIPUR B
1, THE INDIAN STAMP Act, 1899 (2 OoF 1899)
o After sect10n 3A mse?‘t-——' B . o
Instru- ';;;-,,/._ : 3B, - (1) Bvery rinstrument: chargeable w1th duty under sectlon
ments "3’ read ' with: Schedule I;:not being -an- instrument ::mentioned in -
' cgi‘rge' "' Article No. 13, 14, 27, 37, 47, 49, 52, 53 or.62i(a); shally in addition .
: 3vi—t‘131 .0 such duty, be chargeable for purposes of the Unlon w1th a du“y
" addi- - of ten pa1se Co
tional (2) The additional duty w1th Wh]Ch any instrument is chargs.
duty. able ‘under sub- sect1on (1) shall be pald and such payment shafl'
be indicated on such mstrument by means of adheswe stamps
bearing the inscription “refugee relief” Whether with or  without
any other design, picture or inscription.’.
,2 THE ASSAM MOTOR VEHICLESI TaxaTion Acrt, 1936 . (ASSAM Acr IX orF
. . 1936) .
A]‘ter sectlon 4, msert ...... '
Le“}’ld “4A.'The amount of tax computed at the rate’ specified in-the -
f,l:,rc aree . First Schedule to this Act in zelation to motor vehicles: :mentioned, at
certain ..., Article No, I anc 1tems (A) and (B) of Article No. II .of Part A of
motor

vehicles.

siciin

;_.“17A NotWIthstandlng;__ anythmg conta1ned 1n sect1on 18>,\;%of the '
1 ion. Acf, 1957, the, whole proceeds of the

the sald Schedul, shalj. be 1ncreased by . a surcharge for purposes of,_
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3. "‘HE AsSAM AMUSEMENTS AND BET ING TAX ACT 1939
(ASSAM Act VI o 1939)

(a) After sect1on 3A, insert:—

“3B. The amount of enterta1nment tax payable - under th1s Act Sar-
shall be increased by a surcharge for purposes of the Union calculat- charge on

payment’
ed at the rate of ten paise for-every ticket of admission to an enter-. for i
. tainment (1nclud1ng a free or cornp11rnentary pass. or tlcket) , "S‘;iorglts;
tain-~ .-
Provided that where the proprletor is allowed to pay ‘the entcr— i?ets; ame

lainment-tax in accordance with the provisions of sub-section (3) of
section 3, the surcharge shall be levied and paid at the rate of five

© per centum of the amount of tax computed under sub- sectlon (3) of
the sa1d sectlon 3.,

B (b) After ser_:tlonv15,' insert: —

“15A. The amount of the totalisator tax computed at thc rate Sur-
specified in section 15 shall be increased by a surcharge for p'uposcs charge on

totalisator.
~of “the Unlon calculated - at the rate ‘of . ten pér centum of ‘that , ;

" amount.”,

i

(c) After sectlon 18, mserﬁ-' -

“18A. The amount of bett1ng tax computed at the rate speclﬁed Sur..
~ in section 18. shall be increased by a surcharge for purposes of the charge on
- TUn1on calculated at the rate of ten per centum of that amount.”, betting.

4. THE ASSAM SALES Tax Acr, 1947 (ASSAM ACT XVII OF 1947)

- After section 5, msert —

“0A. The amount of tax payable by a dealer under this Act shall _Levy ot
be increased by a surcharge for purposes of the Union calculated. at gug- v
the rate o_f two pa1se per rupee of that amount.”. - chargeon
- : o LT A o - sales. of
' : o goods.
5 THE MANIPUR (SALES OF MOTOR SPIRIT AND LUBRICAN’.LS)

b - TAXATION ACT 1962 (a5 oF 1962)
After sect1on 3 mse'rt —

“43p, Notw1thstand1ng anyth1ng contained' .in sectlon 3, the Levy of -

amount of tax payable by a dealer under the said section shall he ig*;ge‘
increased by a surcharge for purposes of the Union calculated at the L

: rate of two pa1se per rupee of that ‘amount.”.
e IL TRIPURA o
1. THE lNDIAN STAMP ACT 1899 (2 OF 1899)
After section: 3A, mse'rt —

‘3B. (1) Every instrument chargeable w1th duty under sect1on 3 Instru-
read with Schedule I, not. being an instrument mentioned in Article rgfg;fs,e
No. 13, 14, 27, 37, 47, 49, 52, 53 or 62(a), shall, in addition to such &

able

-duty, be chargeable for purposes of the Un1on w1th a duty of ten with-

: palse A . L _' v - addi-
AP ‘ . p 3 © tional - -

(2) The additional duty with which any - 1nstrument is charge- duty. -
~ able under sub sectlon (1) shall be pald and such pavment shall be

4 Law—54. - B A A 3
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Iindic-ated on such instrument by means of adhesive stamps bearing
the inscription “refugee relief” whether W1th or without any other .
de31g11, picture or 1nscr1pt10n ~

2. Tue BENGAL AMUSEMLNTS TAX Acr, 1922 (BENGAL Act V OF 1922)
(o) After section 3, insert:—

Sur- " “3A. The amount of entertainment tax payable under this Act '
charge on shall be increased by a surcharge for purposes of the Union calcula-

‘i’jym;’?'ﬁ _ ted at the rate of ten paise for every ticket of admission to an entet-
Si;natorms- tainment (including a free or complimentary pass or ticket):
. ten'ter..e ¢ Provided that where the proprietor is allowed to pay the enter-
- lainm .n'~ : ‘tainment tax in accordance with the provisions of sub-section (4) of
section 3, the surcharge shall be levied and paid at the rate of five
- per centum of the amount of tax computed under sub-section (4) of" .
g ' ~ the said section 3.”.
(b) After section 15, msert —_ )
,Sur-r : “15A. The amount of the totalisator tax computed-at the rate
charge- specified in section 15 shall be increased by a surcharge for purposes
on of the Union calculated at “the rate of ten per centum of that-
totalisa~ amount .
tor. _ : .
(c) After section 18, insert:— ,
Sur- R “18A. The amount of betting tax computed at the"rate‘ sf)_eciﬁed )
char'ge on . in-section 18 shall be increased by a surcha;ge for purposes of the
betting. Union calculated at the rate of ten.per centum of that amount.”.
- IV. ANDAMAN AND NICOBAR ISLANDS
- ' Tk Inoian STAMP Acr, 1899 (2 or 1899)
; ‘ 'After section 34, insert: — _ _
| Instru- - f3B. (1) Every instrument chargeable with duty under section 3 . . o
 ments read with Schedule IA, shall, in addition to such duty, be chargeable .
. = charge- for purposes of the Unlon wfch a duty of tenr paise. ' ' \
. .ablewith .- _ .
‘addi-~ - _ (2) The additional ‘duty with which any instrument is charge-
'g‘mal ‘able under sub-section (I) shall be paid and such payment shall be :
_uty._ indicated on such instrument by means of adhesive stamps bearing
o the -inscription “refugee relief” whether with or Wlthout any other
L Sl o de51gn picture or inscription.’.
V. LACCADIVE MINICOY AND AMINDIVI ISLANDS
. Tue InpIaAN StAaMP AcT, 1899 (2 oF 1899) '
Afte'r sectlon 3A, msert — i
Instru- N ‘ 3B. (1) Every instrument chargeable' with duty under section 3.
ments read with Schedule I, not being an instrument mentioned in Article
.charge- © No. 18, 14, 27, 37, 4%, 49, 52, 53 or 62(a), shall, in addition to such
:gg;_wnh ' duty, be chargeable for purposes of the Union with a duty of ten paise.
tional . - (2) The additional duty with which any instrument is chargeable

duty. '. under sub-section (1) shall be paid and such payment shall be indi-
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cated on such instrument. by means of adhesive stamps 'beairing the
-inscription “refugee relief” whether with or Wlthout any o‘ther ¥
design, picture or mscmphon

| VI. DADRA. AND NAGAR HAVELI
Tam Inpian Stame Acr, 1899 (2 or 1899)
After section 3A, insert:— ‘ ‘ ' | ( .
=3B, (1)' 'Every instrument chargeable with duty under section 3 Instru-
read with Schedule I, not being an instrument mentioned in Article ments

No. 13, 14, 27, 37, 47, 49,52, 53 or 62(a), shall, in addition to such duty, charge-

. ) bl
be chargeable for purposes-of the Union with a duty of ten-paise.. ;iti

(2) The additional duty with which any instrument is chargeable ?i%iigl
under sub-section (1) shall be paid and such payment shall be indi- duty.
cated on such.instrument by means of adhesive stamps bearing the

1nscr1pt1on “refugee relief” wheth@r with or without any other des1gn
p1cture or inscription.’.

VII. GOA DAMAN AND DIU o
1. THE INDIAN Stamp Acrt, 1889 {2 or 1899)

After section 3A insert:—

¢

‘3B. (1) Every 1nstrument chargeable with duty under section 3 In'stm;-'
read with Schedule IA, not being an instrument mentioned in Article ments
No. 13,14, 27, 37, 47, 49, 52, 53 or 62(a), shall, in addition to such charge-.

duty, be chargeable for purposes of the Unlon with a duty of ten paise. E;zlgl_wnh

. (2) The additional duty with which any instrument is chargeable ‘38?;1 .
under sub-section (I) shall be paid and such payment shall be indi-
“cated on such instrument by means of adhesive stamps bearing the
inscription “refugee relief” whether with or witheut any other design, -
o p1cture or inscription.’. - :

9. Tue PuNJAB MoTOR VEHICLES ACT, 1924 S
' (PunJss Act IV oF 1924) N

~ After section 3, insert: —

H3A. There shall also be levied and collécted on all motor Veh1cles Levy of
mentioned at serial No. (I) and serial No. (VI) under the heading “A. sur-
Motor Vehicles fitted: solely with pneumatic tyres” of the notification charge
of the Government of Goa, Daman and Diu in the Home Depart- 22rté in
ment No. HD-22-11557/64, dated 30-12-1964, a surcharge for purposes pgtor
of the Union calculated at the ra ce of ten per centum of the amount’ vehicles.
of the tax specified against each in the said notification.’. :

3. Tue Goa, DaMan aNDp Div ENTERTAINMENT TAx Acr, 1964
(GOA ACT 2 oF 1964)

After section 3A insert:—

“SB3. The amount of entertainment tax computed at the rate Sur-
~ ~specified in seclion 3 shall be increased by a surcharge for purposes ‘charge
of the Union calculated: at the rate of ten paise for every ticket of °RPay-

admission to any entertamment (1nc1ud1ng a comphmentary ticket): ::ii?l‘:;or

Provided that where the propr1etor is allowed to pay the enter- Sion to

ter-
‘tainment tax in accordance with the provisions of sub-section .(2) of eg;jlr

ment,
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~section 4, the surcharge shall be levied and paid at the rate of five
’ per centum of the amount of entertamment tax computed under sub-
_ qect1on (2) of the said sect1on 4., :

4 THE GOA DAMAN AND Dru- SALES TAX Acr, 1964
-  (Goa ACT 4 oF 1964) -
B Afte'r section 7 mse'rt — '
- Levyof - “7A The amount of tax payable by a dealer under this Act shall
_ z’ll;ge : be increased by a surcharge for purposes of the Union calculated at
Con the rate of two paise per rupee of chat ﬂmount ", i . . o
sales . : : ’
of goods. I
R i VIII. PONDICHERRY
1. THE INDIAN STAMP AcT, 139Q 2 OF 1899)
After sect1on 3A, insert: — ! ,
Instru- | , . _‘3B. (1) Every instrument chargeame W_lth duty under section 3
_n;_en_ts .~ read with Schedule I, not being an instrument mentioned in Article
‘ggf:ge'. - No. 13, 14, 27, 37, 47, 49, 52, 53°or 62(aj. shall, 'in addition to such
with. - -.duty, be chardeable for purposes of the. ‘Umon with a duty of ten
addition- . pa1se : :
al'duty.. = .

" (2) The addltlonal duty ‘with whicn any 1nstrument is chargeable
. under sub- sectlon (1) shall be paid and such payment shall be indi~
, , - cated on such instrument by means of ‘adhesive stamps bearing the
U 1nscr1pt10n “refugee relief” whether Wlth or W1thout any other des1gn
' ' p1cture or 1nscr1pt1on

- '_ 2 THE PONDICHERRY MOTOR VEHICLES TAXATION Ac'r 1967
(PONDICHERY Act 5 OF 1967)

Afte'r section 4, mse'rt —

-Le\',_y of S 4 “4A The amount of tax computed at the rate speclﬁed by notl-

Csur- .. fication by the Government under- section 3, in relation ‘to ‘motor
chargeon " vehicles - mentjoned at serial No. 1 and serial No. 7 of Schedule I
ocerfain o ghijch- are being used on any public road in Pondicherry, shall be in- = . - *
: .mot.o T . _creased by a surcharge for purposes "of the Union’ calculated at the N
- ;. -vehicles,
o “rate of ten per centum of that amount, and likewise the amount of _ i
‘tax. payable for a temporary licence for a period not exceeding thirty '
" ‘days at a ‘time in respect of the aforesaid motor vehicles shall be
increased by a surcharge for purposes of the Union calculated at the | ‘
rate of ten per centum of that amount ”, o < 4 S S 1
9. THE PONDICHERRY (JENERAL SALES TA&; Acr, 1967 Lo |
' (PonpICHERRY AcCT 6 OoF 1967) . - - o i
Affe'r sect1on 8, insert:— :
o Levy ‘of L “BA, The amount of tax pavable by a dealer under this Act shall
. osur- ' be 1ncreased by 4 surcharge for purposes of the Union calculated at
.g};arge “the rate of two paise per rupce of that amount . IR
. of goods. : : : -




Sor 10M171 Union.TéTritorie-s Taxation Laws (Amendment) 417" B

IR, CHANDIGARH

1 TrE InplaN STAMP AcT 1899 (‘7 OF 1899)
After sect1on 3A., msert -

- ‘8B. (1) Every 1nstrurnent chargeable with duty under sect1on 3 Instru- '
- read with Schedule TA, not being an instrument mentioned in Article ments .
No. 13, 14, 27, 37, 47, 49, 52, 53 or 62 (a), shall, in addition to such charge-

duty, be chargeable for purposes of the Union with - a duty of ten 321;
. paise. . : -addi-
' ' ' tional

(2) The add1tlonal duty with which any 1nstrument is chargeable duty. -

- under sub-section (I) shall be paid-and- such payment shall be indi-

cated on such instrument by means of adhesive stamps bear1ng the
inscription “refugee relief”, whether w1th or Wlthout any other .
- des1gn picture.or inscription.’. : '

2. THIZ PUuNjaB MOTOR SpPIRIT (TAXATION OF SALES) ACT 1939
(PunjaB Act I OF 1939) :
After section 3, msert —

“3A. The amount of tax payable by a retail dealer u'nder this Act Imposi- '
shall be increased’ by a surcharge for purposes of the Union caleulat- tion, of
.Ed at the rate of two paise per Tupee. of that amount. », ) . surcharge.

THE PunJas "GENERAL SALES TAX JAct, 1948
_ (PUNJAB ACT XLVI or 1948)
E After sect1on 5 msert —_ :

“5A. The amount of tdx payable by a dealer under th1s Act shall Levy. of
be 1ncreased by a surcharge for purposes of the Union calculated at surcharge

the rate of two paise per rupee of that amount no on sales
: of goods.

4, Tug PUNJAB PASSENGERS AND GooDs TAXATION ACT 1952
" (PungaB Act XVI OF 1952)

Afte'r sect1on 3 msert _—

“3A. The amount of tax payable in respect of all passengers car- Levy of -
-r1ed by motor vehicles shall be increased by a surcharge for purposes Sur-
_‘of the Union calculated at the rate of five per centum. of the value charge.
‘of the fare, if the value of the fare is, one rupee or more, the amount B/ #
of sureharge being .calculated- to -the nearest multiple of five paise by

1gnor1ng two pa1se or less and countmg more tnan two pa1se as five ~
palse oo

5. THE ENTERTAINMEﬁ'F Durty ACT' 1'95"5‘_ ,
' (PUNJAB ACT XVI OF 19b5)
‘ Afte'r sect1on 3, insert:— .

Cug AL Notw1thstand1ng anyth1ng contained in section- 3, the Surcharge’
amount of entertainment duty ‘payable under this. Act shall be :glep?}f"-

' mcreased by a surcharge for purposes of the Union calculated at the aamission _

, ‘rate of ten paise for every ticket of .admission t -oan entertam- to enter-

~ment (including a cornpl1rnentary t1cket) o . - tal.nment...

‘ "Provided that where the propr1etor is- allowed to pay the enter- .
. . tainment tax in accordance with the provisions of sub- sect1on (2) of .
~section 10, the surcharge shall be levied at the rate of five per centum
- of the amount of entertainment tax cornputed under sueb -section (2)
of the said sect1on 10” :




